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Ram Deo Singh filed this urit getition in 1581 hﬁ
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gneuanca about the selection of F.DBPN in district Jaunﬁﬁa 't;'
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in which he was not selected. He made a PpIEYyeT for quash «%

certain soministrative inmstructions contained in letter dataﬂ'L_j
2

* 20th Jan.1979 making absolute reservation in favour of backwarﬁ -Jkgl

Sceduled Caste and Schedule Tribes in the matter ﬂﬁ' k&yg

class,

appointment of EDBFEM and guashing the appointment of Flespnndent B }
3 no.3. ‘ ﬁ\’%

ri Though Sri N.B:Singh learned standing counsel fm_:f

Union of India as well as counsel for the fpplicant are not
present, yet ue find that the mttér js quite old and the

Applicant has assailed the general proposition of pnliny mattér

regarding reservetion.
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; 3. The petition is dismissed for want of prosecution
\9 without any order as to costs.
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